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CENTRAL ADMINISTRAT IVE TEIBUNAL,
JUHPUR BENCH, JOUDHPUR

CRIG INAL APPLICATION NO.3 243/2002
DATE. OF ORDER: 25.02,2003
Harish Kumar Sharma son of 3hri Nathu Ram, aged 40 years,

Scientific Assistamt 'C*, Heavy Water Plant (Kota),
Anushakt i, Rawatbhata, K/0 Heavy Water Plant Colony,

kawatbhata, District Chittorgarhe.
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the 23ecre,"sit‘ar to Goverpment,

» Bepartmegit;"fg Atomic Energy,
A Mana;.a-jé ?patrapati shivaji Marg,

NN

20 Chief Executive Dfficer,
Heavy Water Board,
Department c;f Atomic Energy,
V.5. Bhawan, Vth Floor,

snushakt i, Marbai.
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Mr. Vijay Mehta, counsel forthe applicant.

Mr. Vinig Mathur, counsel for the respondents.

CRAM:

HON'BLE MRo AcFPe NAGRATH, ADMINIST AT IVE MEMBER.
HON*BLE MR. JeKe KAUSHIK, JUWICIAL MEMBER.
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s ORDER 2 (Cral)

Per Mr., A.P, Nagrath, adm. Member:

The applicant is a 3cientific aAssistant 'C* in Heavy Water
Plant (Kota). He has filed this Original Application on the
alleged grievances that his case has not been duly considered
for grant of promotion under the "Merit Promotion Scheme® though
he was eligible and entitled to the same.

2, Heard the learned counsel for the parties and perused the
records of this case.

3. Shri Vinit Mathur, learned counsel for the respondents

specz.ficaLLq & d an objection that there is no order against
i Ly

which bxe“‘\apph.czn\t\f)could justifiably claim any relief andé for

J.tt;ea any :epresentatiOn te tne Departmental Authorities,
He submits *tha;;:n‘is client will be satisfied if the directions
are given te the respondents to dispose of the representation:
of the applicant if filed by him, by a reasoned and speaking
order within a fixed time frame.

5, In view of the submissions made before ug, we direct the
applicant to suvbmit a self contained representation to respondent
no. 2 within a period of one month from the date of this order.
The respondent no. 2 shall decide the same within a period of
three months thereafter and communicate the decision zk to the
applicant within a further period of two weeks. With these

directions, Originagl Application stands dispose of. No order
as to costse.
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